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Company Case No. 	 OF 1999 

Irt—ihe matter of : 	 2._:2 	/ 13 

Vs. 
1.M/S Kuber Resorts Ltd. 

ts-7/ s1A9ti.o-fm-r;VirAD NCrla 

20 Mr. Riadyuman Kumar Sharma 
S"''-i ecret°-rrn-r-"\a`t-d\ J- 41  

3. aut.Rowana Sharma 
5 5)- ic,,.-ccrAta:\t,K_Rifrvzci„ 21, 	J)  aC2PIA_; 

4. Sh. dpi t Edwin 	 C1)-- \-1 \I 
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Complaint under section 633 of the Companies Act,1956 for 
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CC No, 111/2000 

ROC 16, MkS Kumber Resorts Ltd, 

2308,02* 

Present, CP for ROC. 

Accused are absents 

On the previous date accused persons 

have lea- the court without permission and today 

application is moved being likely to be compounded 

which is nothing to g but delay the proceedings. 

Exemption is declined,:, Process u/s(82/83 Cr.P.C. 

received back khetwith 'the report that accused persons 

could not be found and property belongong to accused 

persons have already been attached vide order from the 

another court* Accused no. 2 P.K. Sharma and accused 

no.3 Rowena Sharma and accused no.4 Ajit Edwin are 

declared P0, Case is adj, to 23,1002, for prosecution 

evidence u/s 299 Cr.P.C. 
AC M/230802, 
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